IN THE CENTRAL ADMINTSTRATTVE TRIBUNAL

~ o CRINCTPAL BENCH, NEW DEIHT
. * & ¥
* oA No.125/92 in OA No. 598/91
ehri C.B. Singh Vs. Union of India & Ors.

The applicant has preferred this RA under Sexction
29¢3) (f) of the aministrative Tribunals Act, 1985 for
the review of the order dt.27.2.1892.

Za As provided by Section 22(3) (f) of the Act,
the Tribunal DPOSSESSes the same powers of review as are
: ‘ sested in a Civil Court while trying 8 eivil suit. As per
ﬁ the provisions of order XLVII, Rule 1 of the Code of Civil
Procedure, a Jeci sion/ judgement./order can be reviewed :
(i) if it suffers from an error apparent. on the
the face of the recorg; or
(ii) is liable to be reviewed on account of
discovery of any new material or avidence
: which was not within the knowledge of the
S party or could not be produced by him at the

time the judgement was made, despite due

diligence; oOr

(iii) for any other sufficient raason constirued to

mean "analogous reason'.




In  this cese, the only ground taken by the

applicant. 1is regarding a factual error in para 7 of the

judgement.  referring to the fact that "The applicant. opted
for the grade pay which is not supported by any‘ pleadings
of the case." This matter has been discussed in para 7 of
the j\:ldgxammf, and it is evident from the record that the
applicant when joined Coast Guard Headquarters as JDOL, he
was given the pay of the post. Thus there i no  anomaly

in the order and the same ju evident from the pléadings.

Crounds No.(1) to (5) are only illustrative
o
references to facts and Ao not point out any ammission ofr

non consideration of evidence in the Judgement.s.

The review petition cannot reopen the whale case
which has been decided on the hasis of the arguments

advanced by the respective parties.

There is no merit in the Review Application and is
Aianissed by circulation.
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